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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No.175 of 2021(SZ)

IN THE MATTER OF:

Thiru.P.Raja Rao,

S/o. Pandurangan Rao,

Ex-president — Kallukurukki Panchayat,
1/428, New Housing Board,

Sathya Sai Nagar, Kallukurukki,
Krishnagiri - 635002

1)

2)

3)

S)

0)

- Vs. -
The Commissioner,
Geology and Mining Department,
Government of TamilNadu,
Alandur Road, Guindy,
Industrial Estate, Guindy,
Chennai - 600 032.

The District Collector,
Collectorate,
Krishnagiri District,
Krishnagiri - 635 115.

The Assistant Director,

Geology and Mining Department,
Krishnagiri Collectorate Complex,
Krishnagiri - 635001.

The Member Secretary,

Tamil Nadu Pollution Control Board,
No.76, Mount Road,

Guindy, Chennai- 600 032.

The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Krishnagiri District,

Krishnagiri - 635126.

Applicant(s)
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7)  M.Venkatraman,
S/o0. M.Muniyappan,

D.No0.3/245, Azad Nagar,
Venkatapuram,

Krishnagiri Town & Taluk,
Krishnagiri 635001,

8)  V.Rajesh,
S/o. M.Venkataraman,

D.No.3/245, Azad Nagar,
Venkatapuram,

Krishnagiri Town & Taluk,
Krishnagiri -635001 .

Respondent(s)

REPORT FILED BY THE 2" RESPONDENT.

I, Tmt.K.M.Sarayu D/o. K.Mohanachandran aged about 31 years,

residing at the Collector’s Bungalow, Krishnagiri-635115 working as

District Collector, Krishnagiri District do solemnly affirm and sincerely

state as follows:

2) [ am the 2ndrespondent herein and as such I am wel] acquainted
with facts of the case from the available records. I am filling this report

in connection with the order passed by the Hon’ble National Green

i aken report by the
authorities.

3) It is submitted that, the Hon'ble National Green Tribunal in
order dated; 08.05.2023 has pointed out that out of Rs.321,81,1'8,227/-
levied as penalty for the illegal quarrying of Granite, Gravel and rough
stone, only an amount of Rs.20,00,000/- has been collected sofar. In
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this regard, it is submitted that, the said penalty amount was levied
during the past one year back only for 19 cases, out of which 04 persons
preferred appeal to the District Collector and there is a provision in
Tamil Nadu Minor Mineral Concession Rule 1959 to file an appeal to the
District Collector and then second appeal to the Commissioner of
Geology and Mining and then to the Government. Since, as per the
provisions contained in the said Act and rules in force, the collection of
penalty amount is getting delayed. However, during the year 2022-2023
penalty amount of Rs.2,99,26,606/- has been collected in the already
levied arrear penalty for illegal quarrying. Further, during the year 2023-
2024 penalty amount of Rs.1,31,52,971/- has been collected in the
already levied arrear penalty for illegal quarrying till 13.07.2023 and
further action will be initiated to collect the arrear penalty as per the

existing Act and rules in force.

4) It is further submitted that, as ordered by the Hon’ble National
Green Tribunal 04 appeal petitions covered total penalty amount of
Rs.72.06 crores viz. 1) M/s.Balaji Blue Metals, 2) M/s.Surya Blue
Metals, 3) M/s.Munichandrappa & Co., and 4) Thiru.Siva Reddy have
been disposed by the District Collector after conducting personal hearing
during the month of June, 2023 by also providing seccond appeal
provision within a period of one month to the Commissioner of Geology
and Mining as per the existing Act and rules in force. Further, in
connection with the non appeal cases further action will be initiated
under the provisions of Revenue Recovery Act. In addition to this the
Commissioner of Geology and Mining has also disposed the appeal
petitions filed for 05 cases covering penalty amount of Rs.78.21crores for
which appeals has already been disposed by the Commissioner of
Geology and Mining and further action will be initiated to dispose of the

remaining appeal petition early after providing opportunity of hearing to
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the appellants. As per TNMMCR 1959, there is a provision in the second
appeal that, if aggrieved by the orders passed if any by the
Commissioner of Geology and Mining, the appellant may prefer an
appeal to the Government within a period of 30 days. Further, proposal
has also been forwarded to collect the penalty amount under the
Revenue Recovery Act through Personal Assistant (General) to the
Collector for 06 number of cases covering an amount of Rs.
124,92,11,243/- crores. In view of the above, it is submitted that the
District Administration has also taken steps to also collect the penalty

regularly.

S5) It is further submitted that, as per the orders of the Hon’ble
Division Bench of Madurai Bench of Madras High Court dated:
29.10.2018 in W.P.(MD)No0s.19936/2017 and 7595 of 2018 and
WMP.(MD).No.7225 of 2018 and order dated: 09.09.2019 and
12.09.2019 in RA(MD)Nos. 80-82 of 2019 in W.P.(MD)No0s.19936/2017,
7595 / 2018 and 21485/2018, the Government have issued orders vide
GO(Ms).No.170 Industries (MMC-2) Department dated: 05.08.2020. As
per the said GO the vehicles transporting mineral without transport
permit has to be seized by the officials empowered to perform under sub-
section 4 of section 21 of the Act have to hand over the vehicles to the
concerned Police officials of respective jurisdiction to register FIR
against the offenders. The powers to release the vehicles are vested with
competent District court. Accordingly, the competent Court in
Krishnagiri deals with the vehicle seizure cases and passing suitable

orders after hearing the said cases.

6) The Hon’ble National Green Tribunal in order dated; 08.05.2023
has also pointed out that, illegal quarrying owners are permitted to pay

penalty in installment and also permits issued to remove the illegal


- 4 -


quarried minerals even before they could deposit the entire penalty

amount. In this regard, it is submitted that,

a)

b)

As per amended section 21 of MMDR amendment Act
2021, the expression “raising, transporting or causing to
raise or transport any mineral without any lawful
authority’. Occurring in this section, shall mean raising,
transporting or causing to raise or transport any mineral
by a person without prospecting licence, mining lease or
composite licence or in contravention of the rules made
under section 23C. As per this section the mineral
quarried within the lease area is lawful.

On the appeal filed before the Commissioner of Geology
and Mining in some cases, the Commissioner of Geology
and Mining has ordered for remitting the penalty amount
on installment basis.

Based on the inspection report submitted by the field
officials, the variation / actual quantity of mineral
quarried and already transported in respect of existing
leases, penalty has been levied by the Sub Collector /
Revenue Divisional Officer for the difference (excess)
quantity already transported without permit. In the
existing quarries if the mineral is quarried in excess for
which penalty has been levied and the Commissioner of
Geology and Mining has ordered for remitting the penalty
in installment basis in some of the appeal cases. As
pointed out by the Hon’ble National Green Tribunal there
is no permit issued for illegal quarried mincral, because
penalty was levied only for the already excavated and
transported mineral which is not available at the quarry

site.
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d) In respect of illicit quarrying noticed in the non lease
granted area reported by the field officials further action
has been initiated to levy penalty by the Sub Collector /
Revenue Divisional Officer and no transport permits were
issued by the Department in respect of illegally quarried

mineral in the non lease area.

7) It is further submitted that,

a. As per G.O.(Ms).No.19 Industries (MMC.2) Department
dated: 14.02.2022, the District Administration has
instructed the Revenue officials to inspect all the
quarries as per the monthly target fixed for them.
Accordingly, they have regularly inspected the quarries
and due to regular inspection the illegal activities has
also been minimized. The details of Target fixed for the

revenue officials are given as detailed below.

(7;1. Monthly target for
No Official inspecti.on of
o quarries
1 | District Collector 03 Nos or 5%
2 District Revenue Officer 05 Nos or 10%
%3A _ Revenue Divisional officer 10 Nos or 25%
4 | Tahsildar 50%
» 5 | Revenue Inspector 75%
L 6 | Village Administrative Officer 100%

b. In order to monitor the movement of the vehicles in 10
interstate border locations, CCTV cameras were
functional which are monitored by 03 Centralised
Control Rooms situated in the i)Collectorate, ii) SP

office, Krishnagiri and iii) the O/o. the Deputy Director
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(G& M), Krishnagiri. Further, Superintendent of Police,
Krishnagiri has already been instructed vide letter
dated: 09.02.2023 to issue suitable instructions to the
Police Officials who are in duty at the border check
post to check the mineral bearing vehicles to ensure
whether the vehicles are carrying mineral with valid
transport permit.

c. Since, the Government and District Administration
has taken effective steps to curtail illicit quarrying /
transportation of mineral and accordingly the mineral
revenue has been achieved in nearly 03 times increase
from 2020-2021 to 2022-2023 in an increasing trend

during the last year.

Sl Year Revenue Collected
No ~__(inRs)
1 2019-2020 | 43,75,87,870
2 2020-2021 - 46,16,73,311
3 2021-2022 71,15,45,483
4 2022-2023 - 109,84,24,365

8) It is submitted that, the District Administration has always
taken sincere and effective steps for curtailing illicit quarrying /
transportation of mineral. Hence, it is humbly prayed that the Hon’ble
National Green Tribunal South Zone may be pleased to consider the
status report and also to dismiss the O.A.No.175 of 2021 filed before the

Hon’ble National Green Tribunal South Zone as devoid of merits and

thus render justice.

\KRISHNAGIRI.
BEFORE ME
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VERIFICATION

[, Tmt.K.M.Sarayu, D/o. K.Mohanachandran aged about
31 years, working as District Collector, Krishnagiri District do
hereby verify that the contents of above report are true to the

best of my Knowledge through records.

Distri ollector,
Krishnagiri.
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ABSTRACT

Industries Department - Mines and Minerals - Directions of the
Hon'ble Madurai Bench of Madras_High Court in Review Application (MD) Nos.
80-82 of 2019 - Issuance of directions to the authorities of Revenue, Police,
Forest and Geology and Mining Departments on seizure of vehicles and
compounding of offences - Orders - Issued.

INDUSTRIES (MMC.2) DEPARTMENT

G.0.(Ms).No.170 Dated 05.08.2020
aylg 21, emisufl IEGLLD,
SlmousiTEmeu gy etor(h—2051
Read:

1. G.0.(Ms).No.1464, Industries Department, dated 08.12.1981.
G.0.(Ms).No.626, Industries (K) Department, dated 11.6.1986.

G.0.(Ms).No.167, Industries (MMC.1) Department, dated

16.06.1994. ,
4. G.0.(Ms).No.4, Industries (MMC.1) Department, dated

02.01.1998.

5. G.0.(Ms).No.114, Industries (MMC.1) Department, dated
18.09.2006.

6. G.0.(Ms).No.12, Industries (MMC.1) Department, dated
02.02.2009.

7. Orders of the Hon'ble Division Bench of Madurai Bench of
Madras High Court dated 29.10.2018 in W.P.(MD) Nos.19936/
2017 and 7595/2018 and W.M.P.(MD) No.7225/2018.

8. From the Director of Geology and Mining, D.O.Letter No.8981/
MM6/2018, dated 27.11.2018 addressed to all the District
Collectors.

9. Government Letter No.14148/MMC.2/2018-2 and 3, dated
05.12.2018 addressed to all the District Collectors and the

Director of Geology and Mining.

10. Orders of the Hon’ble Supreme Court of India in SLP (C)
Nos.33477-33479/2018, dated 11.01.2019.

(p.t.0)
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11. Orders of the Madurai Bench of Madras High Court 4
09.09.2019 and 12.09.2019 in R.A.(MD).Nos. 80 to g3 of zased
in W.P.(MD).Nos.19936 of 2017, 7595 and 21485 of 2015, 2019

12. From the Director of Geology and Mining, Letter RC. No
8981/MM6/2018, dated 17.03.2020. ' it

K Kk k% m

ORDER: _ V)

Writ  Petition(MD)Nos. - 19936/2017, 7595 and 21485/2018 and ]
W.M.P.(MD) No.7225/2018 have been filed before the Hon’ble Madurai Bench
of Madras High Court by Tvl. Muthu and others for prohibiting illegal sand-
quarrying operations in Vellar and Agniyar river of Pudukkottai and Thanjavur
Districts respectively. The Division Bench of Madurai Bench of Madras High
Court in its order seventh read above discussed the present procedure

followed in the cases of seizure of vehicles carrying minerals illegally and
directed that,

(i) the concerned Revenue Officials to make a complaint after the seizure to

" the jurisdictional court preferably within a period of one week and

thereafter to make appropriate application for confiscation, which might
include a vehicle, said to have been involved;

(ii) there is no bar for the Police to register a case for the offence under -
- Section 379 of IPC along with the offence under the Mines and Minerals
(Development and Regulation) Act, 1957. Whenever an offence is
registered under Section 379 of IPC, it will not take away the power of
Revenue officials to give a private complaint. Since, this position is
already settled, the Court directed the Revenue officials to inform the
police about the seizure made and in the same way, as and when a case
is registered under Section 379 of IPC, the police concerned shall inform
it to the Revenue Officials. Therefore, a complaint has to be made by
the Revenue Officials before the jurisdictional Court and on information,
case has to be registered by the jurisdictional Police. This procedure will

have to be followed strictly;

(iii) there is no way, a power of compounding can be exercised under
section 23-A of the Mines and Minerals (Development and Regulatign)
Act, 1957, since the very power of confiscation followed by adjudication
itself is not available to an authority, other than the Court.

2. The Division Bench of the Hon’ble Madurai Bench of Madras High
Court finally issued the following directions: :
(i) The District Level Task Forces and Taluk Level Task Forces, constituted

pursuant to the order passed in WP (MD) No.9806 of 2018 should
follow the G.0.(Ms).No.135 Industries (MMA.1) Department, dated

13.11.20009 in letter and spirit.

20anned with Ccani.
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i (I As stated in the 0 sald Govert ' '
. i A, /;H"/(/‘”/;("\L \-.hr/(/ smynmmffnl Order, periodical meetings will
L have to be held whi h is Inclusive of action taken/ to be taken for the
L illicit mining.
Jf (i) _“'{“"p:.‘ will have to be taken for dereliction of the duty by the concerned
W officials,
irections issued in

(Iv) Taluk Level Task Forces shall also comply with the di
the Government Order by making frequent surprise ¢

their report to the District Level Task Forces.
every fortnight as mandated in

hecks and submit

The Taluk Level Task Forces shall meet

the Government Order.

(vi) The responsibility fixed in the Government Order will have to be Stfict/y
construed and action will have to he taken against the erring Village
Administrative Officer, Tahsildar, Officer in-charge of Department of

Geology and Mining at District Level.

(v)

e District Collector
ction. The District

Action taken report will have to be sent by th
ental action by

purpose of taking necessary &

(vil)
appropriate departm

concerned for the

Collector concerned shall take

himself as per the Rules provided so.

records will have to be maintained by the Village
in-charge of the

Tahsildar and Officer
the cases involving

(viii) Separate
ing with respect to

Administrative  Officer,
Department of Geology and Min

illicit mining.
(ix) As and when illicit mining is reported, the same will be recorded in the
records.
to ensure by making vide

ct Collectors will have
ticulars assigned to the District Level Task Forces

sk Forces, so that, the general public can give
hould be affixture or display of the phone
Taluk Office, Office of Deputy Director
gy and Mining and that of the Village

(x) The respective DIstri
publicity of phone par
and the Taluk Level Ta
their complaints. There s
particulars in the Collectorate,
and Assistant Director of Geolo

Administrative Officer.
ave to be intimated on the action taken within a

period of one week from the date of receipt of the complaint. A
Complaint shall also be received even when made through phone calls.

(xii) Complaints by an authorized person under section 21 of the Mines and
Minerals (Development and Regulation) Act, 1957 are to be made
immediately and not later than one week from the date of seizure.

(xiii) Whenever, a final report is filed for the offence under section 379 IPC
by the jurisdictional police pefore the jurisdictional Magistrate, the _.
same shall also be committed to the Special Court. This is for the
reason that it would be appropriate to deal with both the police case
and the private complaint by the same Court and in order to avoid any

possible conflict.

(xi) Complainant will h
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(xiv) The revenue officials at the time of seizure can issue a memo (o the
person in-charge of the vehicle, mineral among other things, indicating

the seizure made, along with the date and time.

(xv)In so far as the seized vehicles are concerned, they shall be p (bt
before the concerned Magistrate Court by the revenue autho 9

the time of filing their respective complaints.

(xvi) Any application for release of vehicle etc., can only be filed before the
Special Court alone.

(xvii) Any violation of the above would constitute a contempt of the order
passed by this Court, for which, appropriate application can either be
filed before the First Bench of this Court or any other Bench as per the
direction of the Hon'ble Chief Justice.

. p
3. In his D.O.Letter eighth read above, the Director of Geology and ;
Mining has instructed all the District Collectors for compliance of the orders
passed by the Division Bench of the Madurai Bench of Madras High Court o
seventh read above. In the Government letter nineth read above, the L
Government has instructed all the District Collectors to give wide publicity of ;
G.0.(Ms.).No.135, Industries (MMA.1) Department, dated 13.11.2009 by
exhibiting the contents of the Government order in prominent public places D
and also to issue appropriate circular to the revenue authorities to follow the R
directions passed by the Madurai Bench of Madras High Court scrupulously »’
without any deviation during the time of seizure of vehicles involved in illicit P
mining. The Government further instructed the Director of Geology and Mining :
to submit a detailed report called for by the High Court of Madras regarding P
compliance of its directions on behalf of the Secretary, Industries Department. P
%
e

4,  With regard to the orders pertaining to compounding of offences
passed by the Division Bench of the Madurai Bench of Madras High Court,
SLP(C)No0s.33477-33479/2018 were filed by the State Government through
the District Collector, Pudukkottai District. The Supreme Court of India has
disposed the above SLPs in its order tenth read above, by not inclining to
interfere with the order of the High Court and also held that if the petitioners
have any grievance with regard to any of the directions contained in the order
of the High Court, it will be open for them to request the High Court for
reconsideration of the matter. Accordingly, Review Applications (MD) Nos. 80
to 82 of 2019 in W.P.(MD).Nos. 19936 of 2017, 7595 and 21485 of 2018 have
been filed by the State through the District Collector, Pudukkottai District in

the Madurai Bench of Madras High Court.

5.  The Division Bench of the Madurai Bench of Madras High Court has
dismissed the Review Applications in its order eleventh read above with the

following directions:-

(i) “The Secretary to Government, Industries Department, Fort
St.George, Chennai is directed to issue proper directions either
by way of order or circular to all the persons authorized to

| :
’J
R O ST i e s O e e S it e A o
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5

exercise the power to seizure indicating the manner and the
circumstances under which the power of compounding is to be

exercised sparingly;

rected to deal with the question of
the private complaint

notwithstanding the
directed

(i) The designated Courts are di
confiscation or release of the vehicles on receipt of
or seizure report from the person authorized,
exercise of power of compounding. The persons authorized are
to comply with the earlier directions with reference to making the private

complaints;
(iii) Whenever the vehicles/materials seized are produced before the Court of
confiscation proceedings, the Courts concerned shall take photographs of
the vehicle/material and keep the material by public auction after getting
-valuation report from the Motor Vehicle Inspector of the District
concerned (or) the authorities concerned and shall issue sale certificate
to the successful bidder and deposit the sale price to the credit of the
particular case. In the event, confiscation is ordered by the trial court,

the amount shall be confiscated to the Government.

nated Court comes to the conclusion that the vehicle/material

(iv) If the desig
o turned to the parties

is not liable to be confiscated, the same shall be re

who are legally entitled to.

. (v) The applicants are directed to file an affidavit on the complaints made on
the direction issued by- this Court, particularly in the light of the
submission made that they are not being followed. Such an affidavit will
have to be filed within a period of four weeks from the date of receipt of

a copy of this order”.

6. The Division Bench of the Madurai Bench of Madras High Court in
its further order dated 12.09.2019 has clarified that paragraph 13 Clause (xv)
of the earlier order passed in the writ petitions in W.P.(MD) Nos.19936 of
2017, 7595 and 21485 of 2018 dated 29.10.2018 stands deleted. The Court
has further clarified that in so far as the complaint given under the Mines and
Minerals (Development & Regulation) Act, 1957 or the Tamil Nadu Minor
Mineral Concession Rules, 1959 is concerned, cognizance can be straight away
taken by the Designated Court and therefore, there is no need to file the same

before the jurisdictional Magistrate.

7.  Accordingly, the Director of Geology and Mining in his letter 12t
read _above has sent a proposal to Government. The Government carefully
examined the proposal of the Director of Geology and Mining and issue

following directions to all the District Collectors:-

A. Directipns to the Authorities / Officials of Revenue, Police_and Geol
and Mining who have been empowered with powers under sub-se t?qv
(4) of section 21 of the Mines and Minerals (Development & Requla(t:i:r)\r)‘

S T —

s
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I
i
i
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Act, 1957 (Seizure Powe rs) le., for ¢ ffecting_seizure_of vehiciey
involved In illicit quarrylngd / mining
Officials empowered to perform under section 21(4) (p.t.0)
Act, 1957:

os Department, dated 08.12.1981,
wering the officers of the Revenue

(i) In G.O.(Ms) No.1464, Industrl
he Deputy Tahsildar appointed as

orders were issued speclally empo

- Department not below the rank of t
Executive Magistrates under sub-section (1) of section 20 of the code

of Criminal Procedure, 1973 to exercise the powers conferred in the
said sub-section (4) of section 21 of the said Act.

(i) In G.O.(Ms) No.626, Industries (K) Department, dated 11.06.1986,
orders were issued appointing the Assistant Director of Geology and
Mining, Assistant Geologists, Special Tahsildar (Mines), Special
Deputy Tahsildar (Mines) of the Department of Geology and Mining
as Special Executive Magistrates for the performance of functions
specified in sub-section (4) of section 21 of the said Act within their

respective jurisdiction.
(iii) In G.0.(Ms).No.114, Industries (MMC.1) Department, dated
18.09.2006, orders were issued empowering the Police Personnel not
below the rank of Inspector of Police to exercise power under the
sub-section (4) of section 21 of the said Act within their respective

jurisdiction.

Directions to the enforcing authorities:

(a) The officials empowered to perform under sub-section (4) of
section 21 of the Act have to handover the vehicles and tools
involved in illicit quarrying / mining to the concerned Police official
of respective jurisdiction and to request Police Department to
register FIR in the police station concerned against the offenders in
connection with magazar, the seized vehicles, tools, etc. involved

in illegal mining and transport of minerals.

(b) The officials empowered under sub-section (4) of section 21 of the
Act have to send reports on the seizure of vehicles, tools,
minerals, etc. made by them to the compounding authorities
concerned for taking appropriate action at their end in accordance
with the Act and Rules, i.e., in the case of minor mineral other
than Granite to concerned Revenue Divisional Officers and in the
case of Granite and Major Minerals to the District Collectors.

Directions to the Authorities / Officials of Revenue, Forest and Police
Departments who have been delegated with powers under section 22 of
the Act for making complaint to the Designated Court (Complaint

Making Powers). (The word "Complaint” in the section 22 of the Act
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{neﬁg .f//{ng of criminal case before the appropriate criminal court of such
jurisdiction i.e., by filing appropriate affidavit with fees through
concer ned {Oceil GP. The affidavit should be supported by the Magazal,
se/zgd vehicle’s documents, Statement of Police Officials, Copy of FIR
_ -and if concerned person has been incarcerated, evidence thereof.)
Officials empowered to perform under Saction 22 of the Act, 1957:

(i) In  G.0.(Ms).No.4, Industries (MMC.1) Department,  dated
02.01.1998, orders were issued by the Government authorizing the
der

d to make complaint un
falling within their
Iding, and road
d turf,

Revenue Divisional Officers concerne
. section 22 of the said Act in respect of cases
jurisdiction relating to minor minerals namely, bui
construction stones including gravel, ordinary sand, earth an

ordinary clay including silt, brick and tile clay.

(i) In G.0.(Ms).No.167, Industries (MMC.1)
02.02.2009, orders were issued by the Government authorizing the

District Forest Officers concerned to make complaint by way of_an
affidavit under section 22 of the said Act in respect of cases falling

within their jurisdiction.
(iii) In G.0.(Ms).No.12, Industries (MMC.1) Department, dated
02.02.2009, orders were issued under section 22 of the said Act
authorising the District Forest Officers and the Police Personnel not
below the rank of Inspector of Police, to -make complaint in writing

by way of an affidavit to the Court of competent jurisdiction for any

offence punishable under the said Act. or any Rules made thereuner,
in respect of c

Department, dated

ases falling within their jurisdiction.

Directions to the complaint making authorities:

ports from the enforcement authorities
concerned on:-the seizure made by them in respect of Major
Minerals, viz., Limestone, Magnesite, Beach Sand Minerals, etc.,
the District Collector who has been delegated with powers under
section 22 of the said Act has to make a complaint by way of an
affidavit to the Designated Court with respect to the offence
ed by the offenders under section 21 of the said Act.

om the enforcement authorities

concerned on the seizure made by them in respect of Minor
‘Minerals, viz., Roughstone, Jelly, Sand, Earth, Gravel, etc., the
Revenue Divisional Officers/Sub-Collectors who have been
delegated with powers under section 22 of the said Act have to file
complaints by way of an affidavit to the Designated Court with
- respect to the offence committed by the offenders under section

21 of the said Act.

(c) After the seizure of vehicles by the compounding authorities for
contravention of sections 4(1) and 4(1-A) of the said Act or after
receipts of reports from the enforcing authorities on the seizure of

(a) After receipt of re

committ
(b) After receipt of reports fr
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(e)
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vehicles, tools, minerals, etc. made by them, the Officialg W
have been empowered to perform under sectlon 23-A of the Sy
Act, namely the District Collector and the Revenue D|V|s|0na
Officers/Sub-Collectors ~ concerned could make orders ¢,
compounding the offence committed for illegal mining or transpor
of minerals either before or after the institution of the prosecution
in accordance with section 23A of the said Act and rule 36A of the
Tamil Nadu Minor Mineral Concession Rules, 1959. This action is
only a recovery proceedings for collecting the necessary fee and
penalty from the concerned person to make the loss created by
him to the addition of exchequer.

The authorities authorized under section 22 of the said Act, namely
the Police Personnel not below the rank of Inspector of Police have
to make complaint in writing to the Court of competent jurisdiction
by way of an affidavit along with necessary documents and fees
for any offence punishable under the said Act in respect of cases
falling within their jurisdiction.

The authorities authorized under section 22 of the said Act, namely
the District Forest Officers have to make complaint in writing to
the Court of competent jurisdiction by way of an affidavit along
with necessary documents and fees for any offence punishable
under the said Act in respect of cases falling within their

jurisdiction.

Directions to the authorities of Revenue and Forest Departments who

have been delegated with powers for compounding the offences

committed under section 23-A of the Mines and Minerals (Development

and Requlation) Act, 1957 and rule 36-A of the Tamil Nadu Minor Mineral

Concession Rules, 1959 (Compounding Powers)

Officials .empowered to perform under section 23-A of the Act,

1957:

(i) As per rule 36-A of the Tamil Nadu Minor Mineral Concession

Rules, 1959 inserted vide G.0.(Ms).No.166, Industries
Department, dated 16.06.1994 and subsequent amendments
made thereof, whenever any person contravenes the provisions of
sub-sections (1) and (1-A) of section 4 of the said Act in any land,
enhanced seigniorage fee upto a maximum of fifteen times the
normal rate subject to a minimum of twenty five thousand rupees
shall be charged and recovered from that person by the District
Collector or the District Forest Officers as the case may be or in
the alternative, he shall be liable to be purnished as provnded in
sub-section (1) of section 21 of the said Act. :

(ii)As per the proviso to rule 36-A(1) of the Tamil Nadu Minor Mineral

Concession Rules, 1959 inserted vide G.0.(Ms).No.3, Industries

[y By B TR
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rl‘)aesqal;tment! .datEd 02.01.1998, in respect of minor minerals,

d.ey' building and road construction stones including gravel,
or inary sand, earth and turf, ordinary clay including silt, brick
and tile clay, the powers and duties exercisable an dischargeable
by the District Collector under this sub-rule shall be exercisable
and dischargeable by the Revenue District Officer concerned
within their respective jurisdiction,

(iii)In  G.0.(Ms).No.4, Industries (MMC.1) Department, dated
' 02.01.1998, orders were issued by the Government directing that
the powers exercisable by the State Government under sub-
section (5) of section 21 of the said Act shall be exercisable also
by the Revenue Divisional Officers concerned in respect of cases
falling within their jurisdiction. Provided that the above powers
shall be exercisable by the Revenue Divisional Officers only in
respect of minor minerals, namely, building and road construction
stones including gravel, ordinary sand, earth and turf, ordinary

clay including silt, brick and tile clay.

Directions to the Compounding authorities:

(a) After receipt of reports from the enforcing officials concerned on
the seizure of vehicles made by them, the District Collector who

- has been delegated with powers under section 23-A of the said Act

- could pass orders for compounding the offences committed in
respect of Granite under rule 36-A of the Tamil Nadu Minor Mineral
Concession Rules, 1959 and compounding orders could be made

for major minerals in respect of the offence committed under

section 21(5) of the said Act.

After receipt of reports from the enforcing officials on the seizure
of vehicles, tools, etc. involved in illegal mining / illegal transport
of minerals, the Revenue Divisional Officers/Sub-Collectors who
have been delegated with powers under section 23-A of the said
Act and rule 36-A of the Tamil Nadu Minor Mineral Concession
Rules, 1959 could pass orders for compounding the offences
committed in respect of all minor minerals except Granite.

(c) As per section 21(4-A) of the said Act, seized materials are liable to
be confiscated by an order of the Court competent to take
cognizance of-the offence under section 21(1) of the said Act and
the seized materials are to be disposed of in accordance with

directions of such Court.

(d) The Hon'ble Division Bench of Madurai Bench of Madras High Court
by the order dated 09.09.2019 in Review Application (MD) Nos. 80
to 82 of 2019 has held that what is permissible to the Reveune
Officials, namely the officer authorised, is only the seizure and not
confiscation or disposal of such materials. The Hon’ble Court has
further held that while exercising the powers of compounding or
making complaint to the Court, the officer authorise cannot release

®)

Scanned with Cams


17


Q
O,

above directions and send periodical reports (o Gove

18

10

the vehiclo or the other materlals aolzed,  The Hon'ble Court bz,
also hold that the questlon of release or conflucation rest with the
Courl —only.  The  Compounding authorities,  namely,  the
Revenue District Offlcars/Sub-Collectors and the District Collectors,
have not been vosted with powers under Lhe sald Act for release of
selzed vehiclos, — Lools, minerals, et and therefore, no orders
shall be passed by the compounding authorities for release of
them.  But they can collect the compounding fee and penalty
as per the orders of penally as It would make the loss good
in favour of the Government. In other words, the individual makes
compensation to the Government for the loss made by him by vay

of Hllegal quarrylng / mining.

trictly comply with the

The District Collectors are directed to s
rnment and Director of

Geology and Mining.

To

(BY ORDER OF THE GOVERNOR)

N. MURUGANANDAM
PRINCIPAL SECRETARY TO GOVERNMENT

All the District Collectors,

All the District Forest Officers,

All the District Superitendent of Police,

The Additional Chief Secretary to Government,
Revenue Department, Chennal - 600 009,

The Additional Chief Secretary to Government,

Home, Prohibition & Excercise Department, Chennai - 600 009.
The Principal Secretary to Government,

Environment and Forest Department, Chennai - 600 009.

The Director of Geology and Mining, Guindy, Chennai — 600 032.

Copy to:
O/0. Hon'ble Minister (Law, Courts and Prisons), Chennai - 600 009.
X::G'Law Department, Chennal - 600 009.

the sections in the mining wing of Indus
Chennai - 600 009. ? J (HESIOEPaTEmEnS
Industries (OP II) Department -
o ) Dep , Chennai - 600 009

// Forwarded By Order //

- Gne S

SECTION OFFICER

!
:
-
-
~

k
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PROCEEDINGS OF THE COMMISSIONER OF GEOLOGY AND MINING,

Sub:

Ref:

ORDER:-
The quarry lease has been granted in favour of Tvl. M. M. Blue Metals

GUINDY, CHENNAI-600032
Present: Thiru. 1. Jayakanthan, I.A.S.,

Mines and Minerals - Minor Mineral -
stone - Krishnagiri District - Hosur
Panchakshipuram village - S.F.N0.755 (Pagf
- over an extent of 4.80.0 hectares ™
Government land - quarry lease granted to Tvl.
M. M. Blue Metals - inspection conducted by
Special team - illicit quarrying of rough stone
found - penalty levied by the Sub Collector,
Hosur for a sum of Rs.2,25,92,315/ - aggrieved
- the petitioner submitted representation dated
10.05.2023 to the Commissioner of Geology
and Mining - revised penalty levied - orders

passed.

1. Proceedings of the District Collector,
Krishnagiri in Rc. No. 96/2016/Mines,
dated 17.08.2016.

2. Proceedings of the Sub Collector, Hosur in
Rc.No.7076-6 / 2022 / B2, dated
03.04.2023.

3. Representation of Tvl. M. M. Blue Metals,
dated 10.05.2023 addressed to the
Commissioner of Geology and Mining.

4. Section 21 (5) of the Mines and Minerals
Development and Regulation Act, 1957.

5. Rule 36-D, 36-C & 36-A of the Tamil Nadu
Minor Mineral Concession Rules, 1959.

-00o0-

for quarrying rough stone over an extent of 4,80.0 hectares of Government
lands in S.F.No.755 (Part-2) of Panchakshipuram village, Hosur taluk,
Krishnagiri District for a period of ten years valid from 22.08.2016 to

21.08.2026.
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2) The Sub Collector, Hosur vide Rc.No.7076-6/2022/82, dateg

03.04.2023 has levied penalty for a sum of Rs.2,25,92,315/- on Ty|. M.
Blue Metals for indulging illicit quarrying of 76,584.12 Cbm of rough stone
in the lease granted area in S.F.No.755 (Part-2) of Panchakshipuram

village, Hosur taluk, Krishnagiri District.

3) Aggrieved by the order passed by the Sub Colector, Hosur, Tvl.

M. M. Blue Metals has submitted representation to the Commissioner of

Geology and Mining and stated that the Revenue Divisional Officer, Hosur
vide Rc. No. 4347/2019/B2, dated 10.02.2021 has levied penalty for a sum

of Rs.53,56,313/- for indulging illicit quarrying of 12,091 Cbm of rough
stone in the lease granted area. Accordingly, Tuvl.

remitted the entire Penalty amount. After thatthe S
Rc.N0.7076-6/2022/BZ, dated 03.04.

M. M. Blue Metals has
ub Collector, Hosur vide

2023 has levied penalty for a sum of

State Government for decision”,

5) As the MMDR Amendment Act, 2021, on an
commencement of Act, 2021, dated 28.03.2021, the

transporting or causing to raise or transport any miner

d from the date of
€Xpression “raising,

al without any lawful|
2
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authority” occurring in this Section, shall mean raising, transporting or

21

causing to raise or transport any mineral by a person without prospecting

licence, mining lease or composite licence or in contravention of the Rules

made under Section 23C. Hence, levying of cost of mineral does not arise

if the lessee possesses valid licence.

6) In this connection, the revised penalty is levied on Tvl. M. M. Blue

Metals for indulging illicit quarrying of rough stone from the lease granted

area in S.F.No.755 (Psrt-2) of Panchakshipuram village, Hosur taluk,
Krishnagiri District: -

Name

Tvl. M. M. Blue Metals

S.F.No.

Quantum of
earth quarried
and transported
without valid
permits (in
Cbm)

Seigniorage fee
Rs.59/- per Cbm

Penalty
(in Rs.)

DMF & Green
Fund
Total
(in Rs.)

755 (Part-2)

76,584.12

45,18,463

5,00,000

9,03,692 1 59,22,155

7
|
|

6) The Deputy Director of Geology and Mining, Krishnagiri District is
instructed to communicate proper Head of Account to the petitioner for
remitting the said penalty amount to be realised in Government account. If
the petitioner request instalment towards remittance of penalty, may be
permitted to remit the said penalty amount in instalment basis. However,

the petitioner shall remit Rs.10,00,000/- initially and Rs.5,00,000/- for

each instalment at every month.

7) The Deputy Director of Geology and Mining, Krishnagiri is further
directed to issue permits to carry out quarrying operations in the said
quarry after remittance of initial payment as stated above. However, if any

non-remittance of instalments towards penalty found, issuance of permits

shall be immediately stopped.
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8) If aggrieved by this order, an appeal may be preferred before the
Government within 30 days from the date of receipt of this order as

stipulated under Rule 36-C (2) of Tamil Nadu Minor Mineral Concession

Rules, 1959.
<o
W%@
Commism of Gec\lo and@ning

Q

-To: ‘ \

1. The District Collector,
Krishnagiri.

2. The Sub Collector,
Hosur.

\3~f/The Deputy Director,
Dept. of Geology and Mining,
Krishnagiri District.

4. Tvl. M. M. Blue Metals,
No.1, RTO Office Building,
Mathagiri Road,
Mathagiri,

Hosur Taluk,
Krishnagiri District.
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P .
' roceedings of the Commissioner of Geology apfl }
\ Guindy, Chennai -32,"  /
Present : Thiry, J.Jayakanthan, I.A/S;

R.C. 6061/MM4 /2022 g

Sub: Mines and Minerals - Minor Mine t

Krishnagiri  District - Denkanikottai
Nagamangalam village - S.F.N0.629(Part) - over an
extent of 1.21.5 hects - Grey granite quarry Lease
granted to Thiru.B.Shanmugam - Rs.49,38,68,370/-
penalty for illicit quarrying - levied by the District
Collector, Krishnagiri - Appeal petition filed by the
Lessee - enquiry conducted - Orders Issued -reg.

Ref: 1. Proceedings of the District Collector, Krishnagiri
Rc.No.1464/2021/Mines dt.18.8.2022.

2. Appeal petition filed by Thiru.B.Shanmugam,
S/0.K.Babu, Bangalore dt.21.09.2022.

3. The District Collector, Krishnagiri letter
Rc.No.1464/2021/Mines dt.28.10.2022.

4. Written Statement submitted by the lessee on

N 1.3.2023.
\ S HE N~ - issi [ Geol |
“ fo S. Proceedings of the Commissioner of Geology anc
2 V Mining, Chennai Rc.No.6061/MM4 /2022
g dt:217, 3:2023:
\(_,47 6. The team report dt.26.5.2023
V
? kkkhkk
: ORDER:

The District Collector, Krishnagiri has ordered the lessee
Thiru.B.Shanmugam to remit Rs.49,38,68,370/- as penalty for illicit
quarrying in the non-lease area and excess quarrying carried out over
the permitted quantity and violating section 4(1) of Mines and Minerals
(Development and Regulatidn) Act 1957 and rule 36-A of Tamil Nadu

Minor Mineral Concession Rules, 1959 vide reference 1st cited.

2. Against the said order of the District Collector, Krishnagiri, the
lessee Thiru.B.Shanmugam have filed an appeal petition before the

Commissioner of Geology and Mining with the following Grounds:

N
F;'ﬁ-ﬁ'«
-
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Non—furnishing of the report of the H.R&C.E Departme
- ‘Nt
dt.17.12.2021 is denying a fair opportunity to the appellan e

. The copy of the TAMIN letter and copy of the RDOQ inspectj

on
dt.29.6.2022 were not furnished to appellant.

The survey and Mmeasurement were not made in the presence of

appellant, the report based on the unilateral and ex-parte
inspection conducted after 7 years,

- The District Collector failed to note that the appellant stopped
the quarry operation after 28.11.2014 and the last permit was

obtained on 28.11.2014, there was no quarry operation after

3.12.2014 and gave the letter to the District Collector,

Krishnagiri to the effect in writing on 3.12.2014.

. The District Collector, failed to note that, the appellant obtained

the permit for the total volume of 12821.494 cbm from the year

1995 to 28.4.2014 on payment of SF and it is totally
inconceivable and incongruous to allege the appellant quarried
and removed volume of 18097.280CBM without transport
permit. when the appellant gave the letter dt.3.12.2014 about
the stoppage of quarry operation and surrendering the right and

only the volume of 119.958cbm was available on 28.11.2014.

f. The quantum arrived only by taking pit measurements. No

penalty can be imposed by taking the pit measurements.

g. Undressed/unshaped waste blocks for the volume of 174
numbers are kept in the subject area and quarried waste is
dumped outside the lease granted area, as reported by AG and

Surveyor in their report was not taken into consideration.

h. There was an Agreement for a period of 3 years [rom the
trustees of the temple for a period from 31.12.1998 to
30.12.2001 for suing the land bearing S.No.575 and 576 for

labour shed and stocking the quarried material.-
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i. Penalty cannot be levied on the surrendered area t

T

j. The District Collector, without considering the expl

k.

8

the lapse of 7 years. The prevailing prices cannot b

25

hat too after

e made

applicable.

anation/reply

dt.12.01.2022 and 14.3.2022 and without holding an enquiry,

passed the order.

For the quantity quarried within lease hold area, recover ol cost

of mineral does not arise.

Stating the above appellant has prayed to set aside the

order of the District Collector, Krishnagiri issued in Proceedings

Rc.No.1464/2021/Mines dt.1
order of the and pass further or other order and thus render

8.8.2022 Hence, to set aside the

justice.

In the reference 3rd cited, the District Collector, Krishnagiri has

furnished the following remarks on appeal petition:

a. The report of the HR & CE dt.17.12.2021was clearly

mentioned in the show cause notice issued to the

appellant and the copies of inspection report was also
furnished to the appellant.
& CE, encroachment

temple in S.F.No.575

b. As per the report of the AG and HR
and illicit quarrying was done in the

and the quarried pits are partly water logged and no

quarrying activities were noticed in the subject area. it
reveals that, the quarrying activity in the subject area
during the past is only by Thiru.B.Shanmugam and hence
he is solely responsible for the all the mining activity

already carried out in the subject area during the past.

c. The special team constituted to inspect the granite
bearing areas to bring out tender cum auction has

recommended an average assumed recovery of granite will
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be around 30% for the subject area. But AG in his report

o
has taken an average recovery of 20%. s
. The team of official have inspected many areas in respect

of Krishnagiri district to bring out the eligible granite

bearing areas under tender cum auction including

S.F.No.629(p) of Nagamangalam village and fixed the cosl

of mineral has Rs.15000 per cbm and the Seigniorage fec

of Rs.2210/- per cbm prevailing from 11.1.2011 fixed as
per G.O was taken into account.

. Stating the above, the District Collector, Krishnagiri has
concluded that the order passed is wel] within the existing

act and rules in force and appeal petition deserves no

consideration and may be dismissed as devoid of merits.

6.In the reference 5t cited, the Commissioner of Geology angd
Mining, Chennaj has constit

uted a team and instructed to inspect the

team was instructed to submit the technica] report.

7.The team have inspected the subject area on 26.05.2023 and
recommended the following:

a. The quarried pits are to be properly fenced with barbed

wire for safety and to avoid unauthorised entry into the
quarry,
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: b. The und .
\ ressed granite blocks available outside the lease

area an i
e d stored in S.F.N0.574 and 575 belongs to HR &
€partment measuring a volume of 1,418.565 cbm

may b '
| y be, seized and to be kept under safe custody of the
District administration.

c. The undressed granite blocks may be brought undcr

Tender cum Public Auction.

Further stated that, the appellant and previous lease holder
Thiru.B.Shanmugam has appropriately contemplated under Section 21
r/w, 4(1) and (1-A) of Mines and Minerals (Development and Regulation)
Act,1957 and rule 36 -A (1) & (3) of The Tamilnadu Minor Mineral
concession Rules,1959 for the following violations and breach of

conditions

i. Quantity of multicoloured granite produced from non-

lease area in S.F.No.629 : 1073.43CBM

ii. Quantity of multi-coloured ~ granite produced In

S.F.No.575 belongs to HR & CE department of the

Government : 364.53 cbm

8. The appeal petition of the appellant, remarks furnished by the
District, Collector, Krishnagiri on the appeal petition, written
statement and documents submitted by the appellant, have been

examined and the following are observed.

a. A grey granite quarty lease was granted (o
Thiru.B.Shanmugam, vide G.0.(3D) No.100, Industries
(E2) Deparmtnet dated.2.5.1995 over an extent of 1.21.5
hects of Government poramboke land in S.F.No.629(part)
of Nagamangalam village of Denkanikottai Taluk of
Krishnagiri District for a period of 10 years under the
provision of erstwhile Rule 39 of TNMMCR 1959. The
lease period was 10 years from 11.5.1995 to 10.5.2005.

After expiry of the lease period, the quarry operations
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were continued in the subject area based on the Hon’ble
High Court of Madras batch case of Judgement md,y”’
W.P.No0.25401/03 etc., dt.6.9.2007.

The Hindu Religious and Charitable Endowment
Department, Krishnagiri vide letter dt.17.12.2021 has
reported that temple land of Thiru Arulmighu Neelagiri
Hanumantharaya Swamy Temple is situated In
S.F.No.575,576,577,578 over an extent of 4.88.0 hects
and S.F.No.683, over an extent of 0.14.0 hects In
Nagamangalam village. During inspection there is an
encroachment in the temple land in S.F.No.575, over an
extent of 297316 Sq.Mts and granite is quarried upto a
depth of 40feet and also 300 granite blocks were dumped
unauthorisedly by B.Shanmugam thereby causing
irrecoverable damages to the temple land and requested

to take action against the illegal activity.

. In the mean while one Thiru.A.Radhakrishnan has filed a
writ petition in W.P.N0.27646 of 2022 before the Hon’ble
High Court of Madras. In the said affidavit he has
mentioned that illegal quarrying of graﬁite was carried out

in the temple land in S.F.No.575 of Nagamangalam

village.

_ Based on the report received from the HR & CE
department, the subject area have been inspected by the
AG and Surveyor on 21.12.2021 and reported that lessee
had violated the lease deed conditions and also carried
out unauthorised quarrying in the non lease area with a

quantity of 1621 cbm and excess quantity of 16416.2820

cbm without obtaining transport permits.

Based on the HR & CE department and inspection report

submitted by the AG, show cause notice issued to the
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less 5
hade:u:;li(t)e-;i-:i:;Til: 1ex-lessee Thiru.B.Shanmugam
s i e afforde(};}(’) on 12.1.2022 and per.son.al
n 11.02.2022 by the Districl
Collector, Krishnagiri. At the time of enquiry the
authorised person of ThiruB.Shanmugam (i.e)
Thiru.B.R.Ravikumar has attended the enquiry and
requested certain documents. Accordingly some of the
documents have been furnished to Thiru. B.Shanmugam
and further 20 days has also been granted to submit the

detailed reply.

f. The area has also been inspected by the Divisional
Manager, Tvl.TAMIN on 02.3.2022 and pased on the
availability of granite material, he has assessed average

cost of the mineral as Rs. 15000/ - per cbm.

g. Revenue Divisional officer, Hosur vide letter dt.29.6.2022

has submitted the report that in S.F.No.575, quantity of

624.4 cbm of granite has been removed. Based on report

and records available, the District Collector, Krishnagiri

has levied penalty of Rs. 49,38,68,370/-.

h. Personal hearing offered to the appellant on 22.12.2022

and the appellant appeared for hearing before the

appellant authority and submitted his written statement.

i. In the reference 4% cited, appellant has stated that,

without any notice to the appellant, the department

official had conducted the inspection and not taken the

measurements of unshaped, undressed waste and other

blocks kept in the side quarrying pit and never calculated

the waste granites for dumping near the quarry pit.

j. The Commissioner of Geology and Mining, Chennai has

constituted a team and instructed to inspect the

respective area and to arrive the total pit dimension,
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dumping waste, blocks in the lease hold area and

any

illegal activity if any and the team was instructed

submit the technical report.

and submitted the reports on 26.05.2023 as following:

a.

The appellant and

previous

lease

e

o

The team have inspected the subject area on 11.04.2023

holder

Thiru.B.Shanmugarn has appropriately contemplated
under Section 21 r/w, 4(1) and (1-A)

of Mines and

Minerals (Development and Regulation) Act,1957 and

rule 36

-A (1) & (38) of The Tamilnadu Minor Mineral

concession Rules, 1959 for the following violations and
breach of conditions

and despatch

S.F.No.629 : 1073.43CBM

from non-lease area

Quantity of multicoloured granite produced

in

Quantity of multi-coloured granite produced

and dispatched in S.F.No.575 belongs to HR

& CE department of the Government : 364.53
cbm

m. However the above block is yet to be despatched.

9. In view of the above observations,

calculated as detailed below:

the penalty amount

Sl. | Survey | Quantity Seigniorage Cost of Penalty |  Total
No No in CBM | Fee per CBM Mineral (in Rs) ' Penalty
(Rs.2210) (Rs.15000 |
per cbm) -
1. 629 1073.43 23,72,280 1,61,01,450 | 5,00,000 | 2,52,47,201
2. 575 364.53 8,05,611 54,67,950 ‘|

-
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10. . e
Thiru.B.Shanmugam is directed to remit the penalty ol

penalty of Rs.2,52,47,291/-.

>
11. The Deputy Director, Geology and Mining Krishnagiri is

the head of account LO

Ity of Rs. 2,52,47,291/—.

instructed to communicate

Thiru.B.Shanmugam for remittance of pena

d by the above order, the appellant may prefer an appeal

If aggrieve
nt, Industries, [nvestment,

before the Additional Chief Secretary to Governme
erce Department within 30 da

W20
Commissiomk\m‘tr)gggﬁining

r of Geol

Promotion & Comm ys from the date of receipt

of the order.

To
Thiru.B.Shanmugam,
No.1, South First Cross,
Kathrigupp€ Main Road,
BSK 3rd Stage, Bangalore — 85.
Copy to

1. The District Collector, Krishnagirl.
2. The Deputy Director, Geology and Mining, Krishnagiri.

3. gub-Collector, Hosur.
4. The Tahsildhar, Denkanikottal.
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FHDEEEHIHGS OF THE CDHMIS‘SIGNER OF GEOLOGY AND MINING,
GUINDY, EHEHHI"«I-'EDDUE!

present: Thiru. 1. Jayakanthat. 1.A.5

Rc-HoJﬂﬁ!MMif:n:a namzi?.ns.lnla

Sub: Mines and Minerals = Minoar Mineral - rough
gtoneé - Krishnagirl District - '[:renkamkutta'l
taluk = Nagamangalam village - o .F.N0.560 &

563(P) - over an axtent of 2.00.0 hectares of
Government jand = quarry lease granted to
Thiru N, Narayanah = inspection ccnducted by
Speclal team = iliclt quarrying of rough stone
found - penalty levied by the Sub Collector,
Hosur for a sum of Ra.zﬂ,lﬁ.ﬁﬁw - aggrieved -
the petitioner submitted representation dated
15.05.2023 to the Commissioner of Geology
and Mining = ravised penalty levied = arders
passed.

Ref: 1. Proceedings of the District Collector,
Krishnaglrl 1n re. No. 135;11319”-"!11'1&5.
dated 07.11.2022.

2. Proceedings of the Sub Collector, Hosur in
R::.Nn.?ﬂ?ﬁrll j 2022 | B, dated
03.04.2023.

3 Rewesentatlnn of Thiru N. Narayanan,
dated 15.05.2023 addressed 10 the
Commissioner of Geology and Mining.

4, Section 21 (5) of the Mines and Minerals
pevelopment and Regulation Ack, 1957,

5. Rule 36-D; 36-C & 36-A of the Tamil Nadu
Minor Mineral Concession Rules, 1959.

-000-

The quarry |ease has been granted in favour of Thiru N. Narayanan
for quarrying rough stone pver an extent of 2.00.0 hectares of Government
lands In 5.F.Nos.560 & 563(P) of Nagamangalam village, Denkanikottal
taluk, Krishnagiri District for 2 period of ten years yalid from 07.11.2022 to

06.11.2032.
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2 dated
2) The Sub Collector, Hosur vide F.L,Hﬂ.?ﬂ?ﬁ-ll,n’?.ﬂlﬂﬂ .;mm :
ty for & sum of ﬂ5.IE,IE,EEDﬁ on .

f 9,548 Cbm of rough stone In the
of Nagamangalam village,

03.04.2023 has levied pena
Narayanan for Indulging ilicit quarrying @

lease granted area In 5.F.No.560 & 563(F)

Denkanikottal taluk, Krishnagiri District.

gub Colector, Hosur, Thiru

3) Aggrieved by the order passed by the
o the Commissioner of

N. Narayanan has submitted representation t
b Collector, Hosur vide Rec. No.

Geology and Mining and stated that the Su
m of

7076-11/2022/82, dated 03.04.2023 has levied penalty for a SU
Rs.28,16,660/- for indulging illicit quarrying of 9,548 Cbrm of rough stone
in the lease granted area, The petitioner has requested to set aside the
orders passed by the Sub Collector, Hosur In Na. Ka. No.7076-11/2022/B2,
dated 03.04.2023 and pass such other sultable orders In his favour and

thus render justice.

4) Rule 36-D of the Tamil Nadu Minor Mineral Concesslon Rules, 1959
read as "Settlement of questions or disputes regarding an agreement =
should any question or dispute arise regarding an agreement execuled In
pursuance of these rules, or any matter or thing connected therewith or the
powers of the registered holders thereunder, the amount or payment of
selgniorage fee or lease amount or area assessment made payable thereby,
the matter in Issue shall be decided by the Director of Gealogy and Mining.
In case, the registered holder or the lessee Is not satisfled with the decision
of the Director of Geology and Mining, the matter shall be referred to the

State Government for decision”,

5) The Section 21 (5) of the MMDR Act, 1957 read as " Explanation:
on and from the date of commencement of the Mines and Minerals
Development and Regulation Amendment Act, 2021, the expression
“raising, transporting or causing to ralse or transport any mineral without
any lawful authority” occurring In this Section, shall mean raising,
transporting or causing to ralse or transport any mineral by a person
without prospecting licence, mining lease or composite licence or In
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contravention of the Rules mada

nder Section £3C"
of mineral does not arise jf

«Hence, levying of cost
the lescan POssacsas valid icenca,

the eage
363(P) of Nagamangalam village,
Dankanlkottai aluk, Krishnaginl District:-

r —— — e T— e — ———_‘—_‘—__‘—_-_'_‘—-—\_-___‘_
| N l Thiru N. Narayanan
e __ : e —— DME R B T———— |
I— Quantum of | Selgriceage jog | [ DMF & Grean
2irth gearripd Fe55/. per Chen Fung Yo
Brd transparied Panaity o
SF.Ne. thout valig | {in Rs.) {in ks,)
| permils {in | |
== L cm) _’__ =
— i —|-—\— ——— _-_-—\—-____
S60 & 553'p! 8 545 53332 J_ 3,04, 000 | 1.12.665 1L,75.908
I_J—-—._AJ__ Y Sl —

7) The Deputy Director of Geology and Miring, Krishnagiri Cistrict js

instructed to Communiczte prapar Head of Account

to the petitioner far
remitting the saig Penalty amoun:

to be realised jq Government dccount, If

2,00,000;- initially and R=.50,000/- far each

8) The Deputy Director of Geclogy and Mining,
directed to jssya PEMIts to carry out Qua
quarry after rem'ttance o Initial payment
Issuarce of permits shall ke Immredis
nstalments towards Fenally found,

Krishnagiri Is further
rrying Operat'ons in the said

85 stated aboya, Hewever,
tely stopped, if ANy non-remittance of
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| 9) If aggrieved by this order, an appeal may be preferred before the
Government within 30 days from the date of receipt of this order as
stipulated under Rule 36-C (2) of Tamil Nadu Minor Mineral Concession
Rules, 1959.

P, My

Commissiont

Tos

1. The District Collector,
Krishnagiri.

2. The Sub Collector,
Hosur.

3. The Deputy Director, _
Dept. of Geology and Mining,
Krishnagiri E'_[stricb

4. Thiru N. Narayanan,
S/o. Nallappa, i : :
No.3/38, Chikkagoundanoor Village, .
Nagamangalam Post, iadiid
Denkanikottai Taluk,
Krishnagiri District.

5. Stock File.
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the Director of Geology and Mining. In case, the registered holder or the lessee is
not satisfied with the decision of the Director of Geology and Mining, the matter

shall be referred to the State Government for decision”.
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Amount of penalty

SL Particulars { l (in Rs.)

No

Rs. 4,19,136

1. | rough stone quarried in the non lease area =
7104cbm x 59

Cost of the mineral for 7104cbm x Rs.380/-

Seigniorage Fee for the quantity of 7104 cbm of ;
(as per G.O(D)No. 107 Indu (MMC.2) Dept dated: 06.07.2017) /

One time S.F. Rs.4,19,136/- ) ’
3. | Times of penalty .....2.... time S.F. = | Re. Y227, 20K/
Hence Rs.4,19,136/- x ...-2.... times

TOTAL

10) aswGoy, Gusd eomui GBMBSS Hfssin’e es.... 375 0bs [ Js
ourre Geromamw o fu smalfar s oL ar Gegiggbupuyd saumb u'ssgd
SpETH s aumuml oG UL 1864-aily a@dlss 2 flu Gusd Lo sms

a@SSILGLD saTad @t epal Osflalssiu@dns.

“0853-Non ferrous mining and Metallurgical Industries —
00 Non ferrous mining and Metallurgical Industries

800 miscellaneous Receipts AC - miscellaneous Receipts AC

2Q 97 - fines and penaltics - forfeiture, seizure, confiscation, etc
0853 00 800 AC 2997.” , |
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P
"\\‘ agam GeTiLT Aurre sdssiutL JUITS gymemow LGS wrhnd Gsig
gyismuulrgj ourTsh sfsg @sar epeod pmemmil LuGEDg.

Sl. . Amount of penalty
No Particulars (in Rs)
Seigniorage Fee for the quantity of 1152334cbm of | _
rough stone quarried in the non lease area Rs. 6,79,87,700
Cost of the mineral for 1152334cbm x
2. | Rs.380/- = Rs. 43,78,86,920
(as per G.O(D)No. 107 Indu (MMC.2) Dept dated: 06.07.2017)
One time S.F.Rs. 6,79,87,706/- i
3. | Times of penalty ............ time S.F. = 3993’953‘
Hence Rs. 6,79,87,706 /- X .. ..... times
] | TOTAL = | Rs8%5A.I%!56/-

10) sowGeu, Cusd Pomu GBTTGES SHSSSILL €5.. 8.45.5 ;. /3, gé./,.
oums Osrmsmu o fu sooidal &) oLal Qemggbupyd Semib un_&gg‘;lsu
SOPETH ors aumaml aEH SLLD 1864-arLiy uGGs 2 fiu G FLalgsEMmS
aHESILE earad @Gsar ey Asflalssiu@ing.

“0853-Non ferrous mining and Metallurgical Industries —
00 Non ferrous mining and Metallurgical Industries
800 miscellaneous Receipts AC - miscellaneous Receipts AC

20 97 - fines and penalties - forfeiture, seizure, confiscation, etc.

0853 00 800 AC 2997.”
11) @eleurenemmullesr L5 (Bmﬁn@smmul@gm@as@ oy Gausmenr ergid  G\amLler

@esurenemr HevLss06UHM 30 Harmsens@er Yl LHnIb SIRSS Gmn I, ememTuIT
gauisafl_b Cusymnul Qsug Qsraier 19500 amLsSL sHETH Hnsaln same
oldlseflar el 36(c)amiuy auflaums Qeiwiu @eiorg aain olurhd @saT el
Osfalssiub&ng. =
(e ?o‘\é\y “/3
wrei'L gyl &lsg semeveur,
&l (magemr Sifl.

QumIET: & >
Ly [%\ Iy e

1. §/af. efleriur sy Car., %3 S )
UGS, Slm.el.rmisiur, ‘ v «’3‘03% v?“”
stewer.4/407, @lﬂrm&g,é.]rrm &lymowd, . udley g@&s\'ﬂﬁb SLMS L emL L e
lgg]ases&rras%]nlﬂ &N, PG L,

megemTelfl Wwmeul L b, ' é‘%"l 5\0‘3"”9
5&60:

1. Qué@mi, yellullued wHm sTESS Smm, Qamamar.
2. &t gy 1" Fluir, @ ’
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<2, 606007 :

uUmiTeneu:

safloisesh Gurfleemd - Apsaflon - ergmsor 5@5 ,
Slmegemalf wran L - @i L - ydhserarn Symo Lo
oTemr. 10/2-60 0.95.5 Qam&CLir urided o fw grs gl
grgrgam  spedt  Gally aO$ssH SewTLOliLCL gl 2
Sm.erev.flaur Qriy aatuumSS au@mauml CamLmdwrme
€5.7,22,925/- gupgh elHlesiulLg - HUITS Iy 6M6uTemL
aglrsg S.ood.fleur Qi eTeTUIT LTEILL S Swiflid
Wse  GCuawmpu® wvay swrilésiulLg - &rT
QL Awflflmig gymemr flome Hnss fsme auriCubnsg
- Gumy ellemymen BLSSOILCLG - eummaumi GamiLm Elwiflest
UITS g emerrenw emiredlgid QFiuig gy emeamuil Lu@BEng.

1. wrelL Sy Slwiflevt Qewsdpemm 2,606
I5.8.6160671.85/20 16/ sevflow-1 mrai: 29.04.2016.

2. dlpapeomdlfl yelilue whgd sIHes seom, S
PuUEGET gmians 2 g6 yelllwerer, e EU(meUTL]
Syieurerit (Seflom), Ble gereui (seufloih) 3 SHGwirrg)
& LB yngsmilsme gmfléme mrer: 22.11.2021.

3.  a@aumi Gar L S, PG&T Seuisailar Qawspmm
QeI ST [5.5.6T6001.5921/2021/92 mmeit: 21.03.2022.

4. glm.eev.laur Qrly earuarg Guedpmmulii’ @ ey mrer:
25.04.2022 (@elsugIeues:SHle Sl ssl0unn  mred:
02.05.2022).

5. Qaiugiouns ymypluramemr I5.8.676007.460,/2022 /s 6uf Lot
mme: 27.05.2023 whmitb 13.06.2023.

6. e sni o Auflar sws ©.&.06mr. 5921/2023/92 TBIT6IT:
09.06.2023.

7. deeaad.far Qrliy ot UTEHGEPLD  H6i:
19.06.2023.
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Qsfalés 13.06.2023 mrafliL SimLILTEET  Sip S SEILIUiuCL gl S| GTLg
Sy Aur@nilp T 19.06.2023 o BeoLGUDD GHTLY agmromamis So5S!
Qameur( Si6uiT STLY eler & & G dlemenr g efl&giaTaTi.
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6 0.95.5 Qam&GLiT urtifled GSSME
2 fflowd sugpm’wsinut@a‘rmgrr&su@, Caralll sSTRSIID Tl HEmL &L LpeneuT @suril
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SIl&ms, qu(mEUML Came L Suflar QUITS e, ST
LommILd Gmﬁb@smmufl.'.@g;mn'r 9i6f58 EUIT S GELTULD Sp&hwerr
siflppr® st FLIDS adlaaflaruy - LflFsmmer QUL L e SpaemTL

Saurmisar QsAuaGANS.

S meapameifl e LD, @6mal
eremr. 10/2-60 0.95.5 Qam&GLiT uptdled EmSTrEuT 6l
o] G QL BL&T @memTsS srov(penmulled S Slour@rLip
FTETLIRIGES Smasamdifl wraL oy éls gmoveuler QEwsHHDD
gg.as.srsuv'r.85/2016/65suﬂmth prot:  29.04.2016-arLiy
4.06.2022 gw USSl 2 T HSEHEES GEHSMS
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o GG ST
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o floth euEISILLL G-
i, @emalfl e, GGETSD ST LiE sreur.10/2-60 0.95.5 Qam&GLIT
urtdled  GSSME o floh  esior LGS QauL e QuSSILL L
G\ flsefler gyerafHamarail 1071 &er ULLT STSTIEW S 6
Qarani®  QEae 9| SlaLiigwimenT poLdl@ Guin  SEDTE

sueiL@ESug yefiudusd whm SEIMSS G600 it Meme JIMIEUEVTE6T


56


57

) SNEmS g‘baﬂu.lmmgﬂ]w'r pLp6ULD ﬁ"ll’l';é]gilfl
S oLl L LGSSTs @ muleot
oion  HEOLELHISDET

Bl Sjemeut (&eoflLotd
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I WJLD. 2,607 m  USY

LMD .
QawiuL- G\ 6T Sl 9_GUOTEM
e suilsdlmess O
és Bueailsme.
oyeremeueil oflu SITE g@]mé‘uﬂﬂﬁ!ﬁ] 6'11-@950'.75
poLdLG QU Coymi  L@SNiled STSTTET SMS6T Qe lp QWH1&S
LGS aumILeTeT STeD 1959 auELSSI slpHTEH HmsevflLo
saena 65 36(A)-arLlp GhmLor@t eremrGe, S (ML GemL. LML &lwrmed
Serreoan  CuHGsTe AssiulL  SUITSLD el dlaaflaiLiy

m@]gmrmrsb FLOTU

iii. cgqg]mﬁésasﬂuu_

QERNSSHSTSL.
b ooter UGS GanCUESEILLL G\ fsefler
B Qa6

Hlemevuled

v. Gasme ol
gerafpsmensil 1071 &ar SeLiv ergmrewT spaer Glameut

odsugurar  HOLELD Quhy SDTS LwerUGSS
29.11.2021 syim yefuSued whgLh ST Hee SgieueTEATTE SD&6T
Qaily ESSILLL Gflsemer omel® Gaus5SH0 SimIndlssiuLL
oemasiL  g@sugurar FEOLELE  GuDiULLS) sewrL i’ L
Criefled CumsmiL QFLNISES GSSMESTTGY Qumrmtiy Sy SL0.

v. augaumi Gaeriim duflar ourms gpmemmils SnGEUTWS) SITETE
Bramissiu L fafiCwers Qarms e5.59/- LOmId Seflué &L euwrid
¢5.380/- (orememen  erawi.107 Qgmfledr (orb.end.&l.2) gFEvm HIAT:
06.07.2017) Syfwer meoLpmpuiled o ateT  YyTETEDETISelaLie
gflwrer geTmT@L.

vii  o@udliaif saflvmnss Qaloupss Gsang saflubisear wHHLD
srmsm&a (GCLLubSSSH wLHNL WoNiLHSSISMN) sLLD 1957-6T
difley 4(1) wpmd 4(1)(A) QpSweumenn Hlw GFwemEhd  eTaTUST6
GSsmagTri g 19590 gyau® slprrd HAnsaflo sgms ol 36-
6(1) whgid  (3)-atuy BLapsms a0Es aldsefle  aflama
GleunutiuL Heren g.

Gk gm i g, B s i sl <
cofia) Gar'p otbemmsr e arn :1 .an ?Jyﬁﬁfesuuu_. u@én.]uilfu LR OETILE
@eumi GarLLm fwrmed elfaésiu’ L guprs

SbOEDL UGS wrimbd Qeuigid &
gl Spsmi_ern ourrsh elds : :
Spmamil_iu@dns,. sib alflsg @sai e


57


58
/‘/’
s SI Particulars Amount R})enaltyM
Mo : I (in Rs.)
1 COSt Of the mlneral for 107 lcbm X RSSSO/— A e
" | (as per G.O(D)No. 107 Indu (MMC.2) Dept dated: 06.07.2017) - Rs. 4,06,980/-
One time S.F.Rs. 63189/- e —
2. | Times of penaity - time S.F. - | Rs. L8225
" | Hence Rs. 63189/- x Z....... times
L_L TOTAL = Rsslqé,ls‘f‘?/-

10) eteorGeu, GLosd Wwopui OSTTGEES alldléauL @..51.?.6/5.‘.’:7/-

(epuimul .. &
ouiTs Ggmmamw 2 flu samolller & 2 Ler QemSgibLgwd SaDID UL & &80
Slés 2 Mu G by &HmS

------------------

SODETE SITS ouBETL @60 FLLLD 1864-aTLly QIE
TOSSILEILD eTETeyLd @)S60T eLp6LLD Qsfallssuu@sIng.

«0853-Non ferrous mining and Metallurgical Industries —

00 Non ferrous mining and Metallurgical Industries

800 miscellaneous Receipts AC - miscellaneous Receipts AC

2997 - fines and penalties - forfeiture, seizure, confiscation,

etc. 0853 00 800 AC 2997.”

1) @eusumemeuruile g Guspmpui OSTTGSHE oyl GeuemenT TSI

@qindlerr @6iiememeToT HenLss06unm 30 SIS EH &S0 yeTudwed LoHmiLd SNBSS
Gusdpsmmui® Qaulg G@smeTer 19591 au(HLSS
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5&60:

1. QuaEST, ysiiufwed HYID FIRIGS Slenm, ClEsTemeT.
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L gyt Sssmaai gairseflal Cewbpmn gy mesat
yeialloa: HG0S.Cs.omb.emw, G.op.u.

mme: 2\ .06.2023.

3,660 _:

QurmaT:

umriremel:

saflobsesd Gurflaend - fn saflobser- STSTTET QIS
snao - Smapaalf] Lra’L i, oflssmism] 6UL L LD, LIT6U&E60
Spmo LCLT U 6T6wr.26/5-60  Glomss aflevgyewrd 0.81.0
QanslLi Flagdld &/6r. @flur e QoL Leberd lmyeueoTLD
o flu ors SEwdilard srsTre UM snaEer Caullp
TOsss0ETs Snsmyssd  aRiLMGSG — SIUTTSD
SHILLLE - DIUTTS QDL TS S S\.saPeE5s|
sreiruaurmed Cuadponui® wey swiillssiuCLgl - 6U(EUMLL
Cam L AufiLiflmig Cud gflsms  ariGuipg - CETS
slamememT HLESLILLL G| - auHeuML GCam Ll Swifler uITs

S} SETTTEDLL! oireflgLd ClEuig) oy mevoTuiled - QL TUTS.

Apopamdlfl yelulwed LHmID SIESS SV, GG
QuaEsT Smans 2 gl yalliusmr, oo gjareurr
(saflon) oy SCwmTg &L youssmileme IH&mse
mmeir: 21.10.2021.

2. dmegamdlfl  eumeumLl CamlLm &t
Qawepmm g, e6U0T eI 15.8.676007.5583/2021/81  mmeit:

24.06.2022.
3. dm.emiysns aTLITS Guedpsmmuiii(® ey HaT:
25.07.2022.
4. Smapewdlfl  aupoTL CareLm Awflear  ugdleur]
N&Ems &igs Lr,.aa.srsmr'r.5583/2021/él meir: 09.06.2023.
5. @eluinns EpUUTme 5.6 606w 1241/2021/smfld
mmeir: 29.05.2023.
6. Slm.amipsnd LTS uT&GeLpeuld Emer: 12.06.2023.
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et Lpty 0.81.0 GeamsGLir ynsHan &)/ar. @Mur Leeh GlLed eaim Flmieuersdler
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saflon) op$6w .
oyorey L] QaulgSls 54.0 1 (tBlomid) 38.0 uf (gyaeuin)

s Sguodiiatdl 123120 sar by

Bl giemeu (
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6.0 1F (@ygtd) Geur] ueoef) Qg 2l g
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gTSTTe &M
G Gameur(h aldlsaflaiy  GUEGLaugdHmS 6
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ofléms oyé@un g Gam'Lm dupmsd 08.04.2022 prafl’L Sls550
Osfflssiu Lms Gsr_its Cubly yusms 21.04.2022 oy LB Sovflsma

Qausdlsd mrorg GCsd ey  SmaseT QoL g CBHSS oerafpasafls  sraiails
wrpuT@EEsh s duiu resms elldlsaflarg GuepLalp&ma GlsmLFemd 6T

Qsfelss 22.06.2022 prefll L sigssdlmiuy gfléme SO L -

4) @idemeule, augpeumis G Lm furmed, lymo Bliours Sieueir gaflss
gfismesaiar  ouetumL g, S.smigssd aaiuamr  GEy eflamremeuoT
Qewiiu’ (@ ureusssd éipmo ulLm eremr.700-60 Yso etewr.26/5-60 123120860 L
gramreon  snsdt  QalwCudss Gonsslnsrs Sm.smiyasdl  TaTUMGHSS
¢5.61,31,376/- aueumil GamLm Swflar Clwedpsmm gy eneorsar [_T,lTGﬁ':V 24.06.2022-
arLig QUL eldlSsiu’® gymemnil Ou’ Gereng.

5) CuhsmiL guTsLd aldlsasiu’ Herer o slies Slm.sammpsrd]
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puirsst snsar Qo dOSSHSS aumiiileosme  eTeoTayd, QUTTS GQEmemsuTlensor
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i, oM&SEISMI e LLD, UTeuSS6) ST Lje 6T6ur. 26/5-607 Qorgg ULy
0.81.00L&CLT Husdld Hmsaomyapd aauai oflu s
o@uwdiarfl 12312 sar BiLT stgmam sphsd GBS
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61


/w/

T 62

& QFsngl saflosiser wmm

et seaflobiser Qo Gl
B ) gL 1957-@7 ~

grmsnss (CUILGSSSH WHDLD @WDUU@QQ@W
Ofley 4(1) whmubd(1)(A) gy Suambmp il QTG  STeTLGTe
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o9 36-A(1) Limd (3L pLalpdOS TRSSIILLS] alldlaerlerLig

gilwmrar SmEL.

9) srsrGeu, Cusdpemmuli QT & samipspSl cTerLaT ooflgg 25.07.2022
el L Cusyonui () sy serEruy Qg oMb amsiULTS LCLT Blevdgled
saflon Qe 0S5 QuefCupBusre amumi Csm L furms ellglssiu L
QUITS gyeamemw emislsn Qeuigh Spsamary ouiTs s e epeld

S el Lu@ S mg.
SI. .
No Particulars Amou(rillz c};fsp)enalty
Seigniorage Fee for the quantity of 12312 cbm of _
L rough stone quarried in the non lease area - Rs. 7,26,408
Cost of the mineral for 12312cbm x Rs.380/- _
2. (as per G.O(D)No. 107 Indu (MMC.2) Dept dated: 06.07.2017) - Rs. 46,78,560
One time S.F.Rs. 7,26,408/- -
3. | Times of penalty ............ time S.F. = Rs. 2177, %234

Hence Rs. 7,26,408/- x ...8..... times

TOTAL /

10) stor@eu, Guosd pMUi OBSTTHSS AHSSILCL ...,
ourrs Qarasmu o fu smelilar S 2 Lar Ceqggubupuyd Sumib U &5l
SODETH SITe aumTL aIEm FLLLD 1864-aiLy aEclss o fu G Ko smas
T@&sILE st eyl Gsfalssiu@ealng.

“0853-Non ferrous mining and Metallurgical Industries —

00 Non ferrous mining and Metallurgical Industries
800 miscellaneous Receipts AC - miscellaneous Receipts AC

2@ 97 - fines and penaltics - forfeiture, seizure, confiscation,
etc. 0853 00 800 AC 2997.”
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1) @aarmemdar S5 Cuidwpmmii OSTTGSES oL GeummT i
Gmider Geeursmen SenssiGUbm 30 e e e yeTufwed LMD SHIHISS
giom gysmemwir geusafln Cuaympl® Qsig Gsrerer 1959 UBLSSW
sllprTh Hnsafle sume sdsefar 696 36(c)-wrLig auflams Qe Garerg)
srerm efeurid @t epeud GgfellssiuBEng.

(R '%rrmu_ %@ﬁ\g’%mmr’r,

magemglfl. Qé
QLIQ]LF,fr:. \ \/ v
Sm-samiypapd), o ()
&/GL.sgwi S6usTEun)I, TN, \S D
slemLwibul g lymiow, L\ﬁ; SiGe0l RULME L emL L6
Qumiwii’ly 9|Ehs60, ,
Sjemi auL b, Solfl el L. %ﬁg oo
Th&60: \

1. QuEEET, UeTuTwe whm SIRsS Simn, GEaTemer.
2. augpeum) Gasm L Swir, dmeagemaifl

3. L Awir, smsrismy - srie] Qg smia) Heo SlbIU giiu Carriu@GEmgl.
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